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Schedule of property of the deceased (Rules 374, 375 and 376)
’ IN THE HIGH COURT OF J UDICATURE AT BOMBAY
TESTAMENTARY ANDjN}TESTATE JURISDICTION
PETITION NO. OF 19 .
Petition for (Tltle asin the Eetmon)

[ T RO SO Deceased
cererstensrees g nn o ensaeastbasensasereninsasess Petltloner
SCHEDULE NO.I
Schedule of Property
Valuation of the movable and immovable'property of the deceased. .;
’ : ' "Rs. P.

Cash in the house and at the banks household goods wearing
apparel, books, plate, jewels, etc.-- .

(State estimated value according to the best of executor s or
administrator’s belief). :

Government Securities -

(State desc,riptioﬁ and value at the time of making the application;
alsotheinterest separately, calculating itupto the time of making the
application). ’

‘Immovable property consisting of -

(State description giving, in the case of hoyses, theassessed value
if any, and the number of years’ assessment the market value is
estimated at, and, in case of land, the area, the market value and all
rents that have accrued)

‘Leasehold property -

" (If the deceased held any leases for years determinable, state the
number of year’s purchase, the profit rents estimated to be worth

“ and the value of such, inserting separately arrears due at the date of .
death and all rents received or due since that date upto the time of -
making the application).

Share of joint Stock Companies -

- (State the pamcularé and the value at the time of making the
application; also the dividend separately-calculating it upto the
time of making the apphcanon )

Policy of Insurance upon llfe money out on mortgage and other
securities, such as bonds, mortgages, bills, notes and other securities



for money-

,(State the amount of the whole; also the interest separately
calculating it upto the time of making the application.)

' Book Debts-

(other than bad).
' Stock-in-trade—

(State the estimated value, if any).

Other property not comprised under the foregomg heads—
: (State the estlmated value, if any)

Rs. P.

Total

Deduct amount shown in Schedule No. I, not subject to duty

Net Total

Petitioner



